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BEFORE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELIHI

0O.A No.697 OF 2023

IN THE MATTER OF:

MR. R. M. ASIF ...APPLICANT
VS.

RAIL LAND DEVELOPMENT AUTHORITY & ORS. ...RESPONDENTS

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO.1 L.E., RAIL LAND

DEVELOPMENT AUTHORITY.

1, Pratyus Sinha, working as Joint General Manager/P/NDLS at Rail Land Development
Authority (hereinafter referred to as “Respondent No.17), having office at Unit
No.702-B. 7th Floor, Konnectus Tower-2, DMRC Building, Ajmeri Gate, New Delhi-

110002, do hereby solemnly affirm and states as follows:

1. That I am working as Joint General Manager/P/NDLS with Respondent No.1.
I am duly authorised vide Office Order No.1 of 2021 dated 30.04.2021 passed
by Respondent No.I. T am well aware of the facts of present case and thus,

competent to depose the present affidavit.
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Fhat I have read and understood the contents of the captioned Application. I

state that unless specifically admitted. the averments made by the Applicant in
the captioned Application are wrong and vehemently denied. The grounds

raised by the Applicant arc devoid of any merit and the captioned Application

is liable to be dismissed by this Hon'ble Tribunal.

The present short affidavit is being filed on behalf of Respondent No.1 to the
captioned Application. The Respondent No.1 reserves its right to file a detailed

Reply.

The Applicant has challenged the Request for Proposal dated 19.12.2022
bearing No.RLDA/RFP/CD-85 of 2022 (hereinafter referred to as “said RFP”)
issued by Respondent No.l for grant of lease for mixed use development on
combined plot MU4+MUS5 +MU6 Railway Land Parcel admeasuring approx.

1,24,000 square meters situated along New Bijwasan Railway Station, Delhi

(hereinafter referred to as “Subject Land™).

THE PROJECT ON SUBJECT LAND

The Ministry of Railways (MoR) decided to re-develop the existing Railway

Stations through Indian Railway Stations Development Corporation Limited
-~
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(hereinafier referred to as “IRSDC”) as Nodal Agency. In order to reduce the
vehicular traffic on Railway network in Delhi and to decongest New Delhi -
Delhi Railway Stations. the Master Plan for Delhi (MPD) — 2021 proposed
several Directional Metropolitan Passenger Terminals in Delhi at various
locations. Two such Directional Metropolitan Passenger Terminals proposed
under the Master Plan for Delhi (MPD) — 2021 are Bijwasan (South —West
Delhi — Dwarka Project) [hereinafier referred to as “said Project”] and Anand
Vihar (East Delhi). The Master Plan of the said Project was developed and got
approved from various Civil Authorities including IRSDC, Unified Traffic and
Transportation Infrastructure (Planning & Engineering) Centre [hereinafter

referred to as “UTTIPEC”]. The approved Master Plan is annexed as

ANNEXURE R-1.

It is envisaged that the said Project will also be connected with Delhi Metro for
providing easy and last mile connectivity. The said Project will have 09 number
of railway tracks. The said Project will ultimately have various railways routes
which are currently operating from existing railway stations. The said Project
will cater and provide for various trains to States like Rajasthan, Gujarat,
Maharashtra etc. The said Project would connect new sub-cities like Dwarka,
Gurgaon etc directly with Railways. The said Project is also linked with the
redevelopment of New Delhi Railway Station and will bring capacity

enhancement and enable passenger safety works at other stations.




297

The said Project is also envisaged as promoting trade and commerce and thus.

the said Project would help in generating revenue. Thus, the said Project is of

national importance and is in the interest of public at large. directly related with
passenger safety and capacity enhancement with a view to decongest existing

New Delhi — Delhi Railway Stations and to provide case 10 general public in

commuting to other states

THE SUBJECT LAND

Ownership - In order to implement the execution of said Project i.e.,
Directional Metropolitan Passenger Terminal at Bijwasan (South —West Delhi
— Dwarka Project). the Delhi Development Authority (hereinafter referred to as

“DDA”) allotted Subject Land admeasuring 110.07 Hectares at Bijwasan.
Sector 21, Dwarka vide letter No.F35(61)07/IL/84 dated 21.01.2008 for
redevelopment of Bijwasan Railway Station. I state that the Subject Land was
handed over by DDA to Ministry of Railways on perpetual lease basis for
development of Bijwasan Railway Station Mega Project in Year 2009-10. At
the time of handing over, the Subject Land was a barren land and it was neither
a notified forest land nor any significant vegetation was existing as shown in
Google Earth photograph. Accordingly, a Memorandum of Understanding

dated 19.12.2019 (hereinafter referred to as “said MoU”) was also executed

between DDA and Respondent No.l. Now the Respondent No.4. being a

successful bidder pursuant to said REFP, is in possession of Subject Land.
<A
o
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Copy of Letter issued by DDA handing over of possession of Subject Land 1S
annexed herewith and marked as ANNEXURE R-2. The Google lzarth
photographs at the time of handing over is placed as ANNEXURE R-3. Copy
of the MoU dated 19.12.2019 is annexed herewith and marked as ANNEXURE

R-4.

Location- The Subject Land is a part of planned development as per Master
Plan for Delhi (MPD) — 2021. I state that the neighbourhood of the Subject
Land is a densely populated areas. The Subject Land is located close to the
Indira Gandhi International Airport and various Sectors of Dwarka, including
Sector 21 of Dwarka. All nearby areas of the Subject Land are densely

populated areas.

SUBJECT LAND - NOT A FOREST LAND OR DEEMED FOREST

[ state that the Subject Land is nether a Forest Land nor a deemed Forest. The
Subject Land is not forest as per the Master Plan of Delhi nor as per municipal
revenue records. In the year 2012, when the Subject Land was handed over by
DDA to Ministry of Railways it was a completely barren land with no tree(s)
nor any significant vegetation. Over a period of time, some trees and shrubs
have grown on the Subject Land, however, the Subject Land is not even a park

or a designated park.

* BALJIT SINGH *

DELHI-R-10615
EXP. ON
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10.  As the Subject Land has some trees which are required o be taken care of
during the planning and/or development stage. the Respondent No. 1 vide clause
30 of the special conditions of Lease Agreement. in the said RIFP expressly
mentions that the successful bidder (Respondent No.4 in the present case) shall
obtain all necessary approvals, permissions from all concerned Authorities as
per applicable law. Thus, the Respondent No.4 in the present case shall take all
approvals and permissions, if any, in relation to the Subject Land under the

applicable law.

Clause 1.1.12 of RFP Part-III i.e. Instructions to Bidders and Bid Forms is

reproduced below which states:

“The Forest/ Tree Clearances will be required to be obtained as
per the Development requirements and as per Unified Building
Bye-laws 2016 for Delhi (amended up to date), which will be the
sole responsibility of the Bidder including providing land for
mandatory  transplantation/ compensatory plantation  as
required by applicable laws. RLDA will provide all possible
official support in the processing of Forest/ tree felling
clearance. However, RLDA will not be responsible for any delay

whatsoever it may be on this account.”

11. The Applicant, on the basis of some survey conducted by one failed bidder. has

alleged that the Subject Land has about 1100 trees. I state that admittedly the
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Subject Land comprises ol arca adimeasuring 1.24.000/- squarc melcr. which is
approximately 31 acres. Even assuming the allegation of Applicant to be true
for the sake of arguments, without admitting the same, the Subject Land has an
average of 35 trees per acre (35*31 = 1085) and as per the affidavit filed by
Conservator of Forest, for a land to be considered as deemed forest land. there
should be a minimum of hundred (100) trees per acre. Thus. the Subject LLand
is not a deemed forest. The captioned Application seems to be motivated or a

proxy litigation to disrupt the entire project to decongest New Delhi — Delhi

Railway Stations.

RELIANCE ON T.N GODAVARMAN CASE

It has been alleged by the Applicant in the captioned Application that the
Subject Land is a deemed forest land on the basis of the criteria prescribed in
the Affidavit filed by Conservator of Forest, Government of NCT of Delhi in
the case of T.N Godavarman Thirumulkpad vs. Union of India India [W.P(C)
No0.202 of 1995]. As per the said Affidavit, the criteria prescribed for a deemed

forest land is an area of at least 2.5 acres land, having density of hundred (100)

trees per acre.

| state the criteria prescribed in 7.N Godavarman Thirumulkpad case was never

intended to bifurcate the entire available land bank area, into small land parcels

_ /BALIIT SINGH
[ priinadosts | X
EXP. ON

3-6-2024
it
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of the Judgement was/is always to see the proposed land in its entirety as a
whole contiguous land. Thus. even as per the criteria in 72N Godavarmarn casc.
the Subject Land is not a Forest Land. I state that the Subject [.and is neither a

notified forest land nor a deemed forest land.

NO FELLING OF TREES ON SUBJECT LAND BY RESPONDENT

NO.1

I state that there has been no felling of trees on the Subject Land by Respondent
No. ! till date. Further, even the development work and/or the Project work has
not yet commenced on the Subject Land. All the allegations made by the

Applicant in the captioned Application are baseless and without any cogent

evidence.

ADVERTISMENT RELIED UPON BY APPLICANT DOES NOT

PERTAIN TO SUBJECT LAND

The Applicant has relied on a News Article, as Annexure A-3 of the captioned

Application, to allege that the Forest Department has already initiated action

against the Respondent No. | regarding felling of trees on the Subject Land. The

SRLTY

~
-y /
i BALNT SINGH \
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said News Article pertains to a land parcel admeasuring 4 hectares, which is

equivalent to 9 acres, whereas the area of Subject Land is approximately 31

acres.

PERMISSION OF CENTRAL GOVERNMENT NOT REQUIRED FOR
RAILWAYS LANDS

Without prejudice, prior permission of Central Government under Section 2
of Forest (Conservation) Act, 1980 is not required for works on Railways
Lands. The Ministry of Environment, Forest and Climate Change vide its
letter dated 10.03.2022 has clarified that the need for obtaining approval of
the Central Government under Section 2 of the Forest (Conservation) Act,
1980 will not arise for execution or maintaining of Railway works on the
Railway owned land. Thus, prior permission of Central Government as
alleged in the captioned Application is not required in relation to the Subject

Land. Copy of letter dated 10.03.2022 is annexed herewith and marked as

ANNEXURE R-5.

I state that the contents of above paras are true and correct. Nothing material

has been concealed from this Hon’ble Tribunal.

_——Z’};Q:Q_Q__

DEPONENT
ey &=t/ Pratyus Sinha
lr“;..\éu 7 '531 flei,aneXer:l P.l\:)nac;en‘?ande'
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VERIFICATION

I, Pratyus Sinha, the deponent above-named, do hereby verify that the statement of
facts contained in the present Affidavit are true and correct to my knowledge on the

basis of records maintained by Respondent No.1 in the ordinary course of business.

——Ro=<C

DEPONENT

 ugy Ry / Pratyus Sin
w77 Tenwans J PiTT Zdoint General M2n2a
Y39 Rerd wiaei/RailLand 0 217
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7 Road cross-sections and details of traffic/transport infrastructure being provided is to be The ditells wars incotiELaes i e ailsdted dravins modes of transportation coming to station complex from different directions attached drawings. 6 . Provision of Disaster Management Facilities as _ : s :
shown as per UTTIPEC guidelines. A - and approach/egress/ exit/entry for the same to be shown in the plan. Apart Land for disaster management facilities as per Disaster Management Act is to per the provisions of Disaster Management Act MU5C 10181.00 | 40211.0000 MU12B 6730.00 | 22784.0000 SF10 213.00 213.0000
: ' _ - : . from vehicular parking, separate parking spaces for cycle rickshaws/ cycles, ' be shown/ earmarked in the proposal. ]s@he;:l be -fioglmpl:edeE;h _on making the complete e : —— MU12C 141 07 00 | 22784.0000 SF11 218.00 218.0000
| To refer Technical Commitiee minutes of DDA regarding the details of land allotted to SPG, e TSR, two wheelers etc. is to be incorporated in the drawing with the provision | , el e i | o ‘ —
Defence etc. in the vicinity of the site. | - . of separate lanes for circulation of vehicular, cycle rickshaws/ cycles, TSR ec. 7 As this project is in the vicinity of Airport, AAI/ DIAL has raised the issue of Noted and as per AAI Guidelines Solid Waste MU6A | 6650.00 ' 28864.0000 MU13A 5462.00 2199810000 SF12 632.00 632.0000
: Provision of Disaster Management Fagcilities as per the 4 Provsion of Night Shelters, complex for coolies, public conveniences at : Included in the drawing. Please refer g?frb?.gg 001;!30"_‘0" tZyStem to aVO'f chr;mce:s (t)f iCC'_dE"Ltdeuettg b;:] ds. “‘;” , Management Systems will be adhere to. MU7A | 4092.00 | 8181.0000 MU13B 5125.00 | 21998.0000 - SF13A 5230.00 | 11779.0000
9 | Provision of disaster management facilities as per Disaster Management Act. provisions of Disaster Management Act shall be complied strategic locations, Police Assistance, Fire Brigade, Primary Medical facilities, 4 & 5 in the drawing. SHABEIRE: Siow! WESIE IMSIREETINESIL. SySiem! 1599 b Wolkas Ol Ty e reiteys __ ' g 647.00 | 21998.0000 o .
with on making the complete land available to Railways. Short stay facilities,etc. to be incorporated in the drawing. ‘ J for the whole station complex area to avoid any such accidents. WS e sl oo B L. : — e 11779'0009
[——— oli bli ien ol ' i ils wi i RE Land for disaster management facilities as per Disaster Mangement Act is to Included in the drawing. Please refer | Decision of the Governing Body: ‘ | MUBA 2607.00 | 9840.0000 MU13D | 21998.0000 S 65427.00 | 65427.0000
10 ?wz:onpof Night N?hglte.;ﬁf, c_;i-mi?.plze;ééqi;t coto.l.[e?, p;_?eﬁic ct;nv;enéences, .;’;;ice Assistance, Fire I(\jloter.j and the details were shown in the attached .b:ns“éwn/ b ig - propos,aj 5 as per Disaste gement Act is o th@arm&ng . Ple B seoonal o rodmcdupment o Bilpeasan Pl Bition was sgprovnd e Savasing Boty vk Blsinn shesrealism ; - : 4ﬁt)m
SRR, FrIEFY RGN LS, SIEr Sy IR, Si5. 10 be: pheams. , —— 4 Sl S DIAL, Railways and PWD will work together to evolve/finalize the 2nd entry option of Bijwasan railway station from Airport side. : SCALE: - - : : .
PROJECT: | <& | | . APPROVED - CLIENT : o Indian Railway Statlons Devel&pment Corporatlon Limited (A JV of IRCON
: : N S | A I\ \Y( lf e . 28D ATIPEC /i 3
TECHNICAL FEASIBILITY STUDY AND MASTER PLAN == A 2SS\l | Ammt% syffant|__IRSDC FTPEC_ ._ International Ltd & Rail Land Development Authority)
2 1 y L | ; r ‘ 3 = T § : " . . o : . : o : ‘% Ty . ‘ o R /zﬂ
FOR DEVELOPMENT OF BIJWASAN NEW DELHI RAILWAY STATION E—‘——- ; e s DATE [13-00-13]02-01-15/08-01-15] . @;@% Y W ‘wj. : W — | - Y R -
OF THE INDIAN RAILWAY NETWORK - | | SENER Ingenierfay Sistemas SA. | | R e (e L. s\ o<]1s MASTER PLAN PHASE - 1. FINAL PHASE _ | . ,
| » ' 8 | | - REV °| 00 01 02 Team Leader - CO0 Plg. Asstt. | Dy. Dir. (Arch.)I Director (Plg.) . ' | Status: KD 4" Bt 1of1
“g! Y _
mova"““ m“"“
mﬂﬂm" b, ““
o R ot X580
iy NF?N! Pﬂ\m ?3'“
{



305 Aneexure R—2 12

|
Subjact :- Nandlng-owr of posnosslon of Plot forl
' hasd .Dwarl(a Projoct. TLI(MNA L(; " P'r)

'l'\ SBG(OI'— l, iv P

- e

Th aceordance»wilh Uib DyDlmclor(lL) DDA lollor NoF-—’M@l)D?’[lL]_lﬁg_——-—
lho . sbove sald plot has bpon- .handed-ovor by

dated d2:7.8_, the passession -of
Qi-of lo.. tho authorized tepresenlallva of tho

| AsslLDIrsolor(Suivey)Dwk on (26709
;_{gr_l_*r_u;,ﬁn_gsua&zﬂfg'__ mea uring a fotal area of 1 b'blimc;tsq-—m

IR

. s ‘
Ona qopy of he possg sslon p!an (In oﬂglnal) along vith pholocopy of the Aulhonty lqller given
‘ enclosod for ln!ormallon & necessary acllon e

. m’amw amx.w.ay B

e

d 6)”5 2
Enélf"

- .

3Pho!ooopg of Idenilly Card:

: ’ ; B R r(Survey)mwk
[} : . . Hoantos PR " .

¥ g,ﬂﬂ'gclor{!u, L o .

.\/31/ g Sadah; New Dalh L .' ; '_ " . :

d necassary acllon lo -

- Copy forwarded for lnformaﬂon I

* 1.Possessioh Plan (I oflginal ) -~ - L8 . .
- "2:Pholocopy of Authorily lol‘) B, s %" _ / mm ﬁ:\){}@/’
. g,,\/.u.mnfé

an- "..-
DELHI DEVI‘LOPMFNT AUHlORlTY |02
4 ‘ omcr.ot JHE mnrc‘ron 'LI\NNING)
O v DWARICPROJECY «. . )
¢ R " MANGLA PURI, NEW DELII-AB , .
No.F.11(’;n;;')rzo‘os*mngJQW|_(.. - . - '- Dalo_————
d [oLLTA! _.J_EAAA (-

2.4 SUdeEng neerlcc—fl, warka Pro]ecl. ] A!ongwllh pholocopy of

" -2Dlieolor(Bldg.),DDA - lha possesslon pan + ;
Sg.E[‘Jﬁdar(S)IDwkfom eeraoord : : e
e B O 1 e B S ‘
5nwmommr§?)or 7 f.,‘ EH L R
i RPN _,Ibblréctor(Sqryoy}lpwk




& Y@ e va e e

_ —— B - S
\ PROGHT COMPLEX
mxTon-3
/
s
= f
TR
E\ =
.
= i
. N B il

AREA STATEMENT BASED ON
FEASIBILITY / DEMARCATION

mwmn‘?muumaauxmu

nrumﬂ [
mmﬂunﬂ: oT. B8 —RBTH

“VIMMIL

r— - =
e Il L —— -
Tl moo OWARKA PROJECT
P 16 e | e T -~ i
-u: 18~ rosesa :.,_,
. 1 | rem—
—_yn | 1o | r— P | A 53 L 3 LRSS Sl
——— > o S
g e Can e e —
| sy L am -t 7w~ 1 ~
— [ maa 1 & Peam—— w—— - - —
L bl . i TR —
—a g | 1mwc |rOSIEY | o { ot
D lamk |wwomer | emrvm o |
———s = |"‘"f"“"“" '\.-——,‘,! Ad_NOELITTRETIN B0 ! £ N0
s 1) i I —— 14~
EREEEa) L K | 1 e e 2 -
—— 0 e aumes WA "oR. B e
« A S TR WO 0 -
s s e B R -~
¢ ans SIS GO, I 19 -
P_UFTW'— = oot .
[y . - b —
e R )
- l“"’_’-vﬂ'-
. e : —
- e S .
@Mﬂ‘ﬂ—w.‘ {1
TTT]  smwowwess i
e A FOR SO W e |
ey e~ i i
il
L P O AT S 8 i
”M“‘»w {
LA > GPOASTIS |
U POR SRCPEETY I
) RECLINED FOR ST PO ASPT L {
= Lol l
A R FOR G D XY 10 8
|
L SERID | D R FaCLT
O TP D | A LR ) I}
L e |
a
\ .
— |
O
ASPROVAL
oot s o NOTES:
FeeecH, CORITR - D R GovT ek
I OF LSO ol RO e eoreq nm“u._-oul.c {
| e e
MRS DN -
T, A PLAN MODIFED AS PR PER TRAWSG OF WOTES.
L2l = mm-uummmrwmmnlw & ML GEERCHS./ MBA M TRPAWA As 7> casasta T
ST T M A TT3 YD 87 L S P
ragwarrn AaYmmy Wil fuities P et lara fov femprnny uet o T ARA © AU T Y ST YO SHRAEATEN SR
o4 ApImved by e Crrcad (Presdfies .
o ASA @7 Tl FOETY 8 SEECNS ot b LTSS T

Asce faman ..‘ n—-mn-
1
1007 Macjee ey u.,l) &FLM .pl!
NT 2 n:n--n - AY 3
l-n-m.u.n- e 54 () v L,...,"" p,u);_
EDUTRLIAAE B ASORESS ¢ Tt Aig!ummarnm
OF ALLOTTER WITH DATE Nasee




gle Earth Pro

File Edit View Tools Add Heip

¥ Seaich , ﬁ |

schor 25 Mietra Station, Sector 25 Dwearka, Brewthal, Dednl | Search | S o :
. i i F

5 }r i e i

Gt Directions Histary =

shobhoomi Dwarka Sector 25
Metro Station
GIWPVE, Dwarka, Seclor 28 Dwarka,
Bharthal. Dalhi

Ela

¥ Places

O #F Untitled Mo POjr
Ternpararg Places

L]
4 E = :
B NSt 7 i By o ! = f
S REERR S «_.3_!|I.'l_l_ﬂ_|.lf__'| ETEE SEEG o - =l >
’ Nl - ' L T i
(] OREZGIDN A R AT 2426 2 N ; o . S5 ! —
- - — ...'. 5 ) e B i - -

¥ Layers . : . r'
¢ Primary Database oy, W s, 4 / P, ]I '
l-__‘.} ARNNaUnCEMengS o o e 1 3 3 3
b ¥ P Borders and Labes br My, TN S [ |1
B Places - 3 o ¢ . % F i - 3 = o, i - ;
b E pholes e, Ty o ; ! %’“
o P Rracls -, r : . . )
LR Busddings
k 'ﬁ Weather
4 ¥ Gallery
FOE T More
¥ Temain

' _Goagle Earth

pary Dhate; 22 L PRI OISt § el AR R aley T A HHim s alE ST ikt



Angggure R-4 15

ANNEXURE v111/D
4 ag

MEMORANDUM OF UNDERSTANDING (MOL)

This Memorandurm of Understanding (“MOU”) is made at New Delhi on this 19th day ‘?f
December? 2019 between RALL LAND DEVELOPMENT AUTHORITY (RLDA), ‘ !’“lju‘()r:~:/
authority constituted under the Railways (Amendment) Act, 2005 (No 47 "f' 2009) .()r'
development of vacant Ruilway Land for commercial use for the purposc of if-‘”‘“f”?“”"’ rcvfl.‘m
by non-tariff measures, having its office near Safdarjung Railway Station, Mot 153L'~1“:]- piegd
Delhi - 110021, acting fhrough its Vice Chairman (hercinafter referred to as “RLDA > Wlllch
expression shall unless repugnant to the context include its successors and assigns) of the First
Party.

And
DELH! DEVELOPMENT AUTHORITY, an Authority created by the central Govt. under Sec

3(1) of the DDA Act 1957, a body corporate having perpetual succession and a4 common scal
with power 16 acquire, hold and dispose of property, both movable and immovable having its
registered office at Vikas Sadan, INA Colony, New Delhi, 110023, acting through its Vice
Chairman (hereinafier referred 1o as “DDA™, which expression shall unless repugnant to the
context include its successors and assigns) of the Second Party.

A. WHEREAS, Ministry of Railways (MoR). has decided Redevelopment of Railway
Stations through Indian Railway Stations Development Corporation Limited (IRSDC) as
the Nodal Agency, by adopting various financial models and for longer leasc tenure in
consonance with Section 11 of the Railway Act 1989.

B. WHEREAS, redevelopment/development of all Railway stations is to'be done through
JRSDC as the nodal agency. IRSDC is also the main project development agency (PDA)
for dcvclopmcut/rcdcvclopmcnt of the Railway stations over Indian Railwavs.

c  WHEREAS, Rail Land Development Authority, (RLDA) vide their letier No. RLDA/
201 1/Project/Stations/SPV dated 10.07.2012 had entrusted five stations includine Anand
Vihar and Bijwasan for Development/redevelopment, through IRSDC. -

D. WIIEREAS, it is noted that as per approval of the Union Cabinet, “Railways/RLDA/
[RSDC., arc to consult urban local bodies/ather statutory authorities while ap;;roving its
plans in consonance with the powers conferred 10 it, as per Section 11 of the Railways
Act, 1989 so as to ensure that the development in Railway land js harmonious with the
surrounding devclopment, generally - following the National Transit Oriented
Development Policy (TOD). Further, no change in land.usc is required PAN INDIA by
Railways for developing the Railway-land for commercial use™,

£ WHEREAS, as per approval of the Union Cabinet, Central Govt. Agencies/Deptt. may
consider to transfer any central Govt. Jand to Railways (including land already given to
Railways on lease liold basis) on frec hold basis only. on a token Payment as conversion

er— : e !
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Charpes. Ry w
COMmereiy)
for chang

ays shall Wwe fyee
and residen

¢ of land use,

\\‘HERE;\& as

40 crred/
Riv PEr approval of (e Union Cabinet, wherever the Jand is so transf
£AVEN On pc“\o‘“‘“ le

would be ¢ ase basis by Central Govi. Apency/Qceptt., redevelopment of °‘m“°n y
A " done on rev ehne sharing hasis by Railways or by the PDA with Central Govt.
B

1C\ & “w
o 3 h\ PET Mutually agreed 1evms and conditions, by signing a specific Mol between
€M With the approval of the concerned Ministrics.

WHEREAS, Dell Development Authority (DDA) is mandated by Peihi Development

E Act 1937 to pPrepare the Master Plan for centire NCTD (National Capital Territory of

. Delhi). The Master Plan for Delhi (MPD)-2021, has proposed gseveral Dircctional
Metopalitan Passenger Terminals in Delhi at various locations, in order to reduce the
vehicular traffje on Railway network in Delhi and to dccon[lcbt New Delhi-Dethi Railway
stations, Two such Dxrccnoml Mdropohtan Pm;xenger Tcrmmnls proposed by the Mester
Plan Deihi-202], arc Bijwasan (South West Dclhx—Dwarka PIOJCCI) and Anand Vihar
(East Delhj). :

including,
W0 utilize that land for any devclopment 1

) ed
dal under e provisions of Railway Act, 1989, wathoui any ne

¥,

B WHEREAS, in ‘order to 1mplcmcm tbL c\ccuhon of Dxrcchonal meUOpohian passenger

terminals, DDA/IL Branch \ndc ﬁ\exr lettcr \Io; -F34(61)0’7/IL/84 Dated 21.1.2008 had

alloited a plot.of land’ mcaszmnv 111:70 Ha’ l'_,lewayS COUI of which. 110.07 Ha was
handed over 1o Raxlwavs) o’ permanem ¢

rpetual lease. hold bas:s at Bijwasan, Dwarka
Sector- 21, ‘ai a cost of Rs: 210. 55 S ;hxch "had alrcady been deposncd by the
Raiiways. runher Dy Dncctorfp' A (IL) vide them letter No. F.32(19)/88/Inst. dated
1990 Have also alloited a plotof land adin %

s ;:,130 35 Ha 1 \Iorthcm Railway(our of
which 28.65° Ha was handcd over, 10; lewavq)}’;m' pvrmanent pcrpemal lease basis at

Anand Vihar for 1he purposc of dev elopme' t of direcrional” h,rmmal at Anand Vihar at a

~cost of Rs.18:44: erreu Whmh ‘had alt;o been, 'dcpom(.d‘by 'Raxlways wnh DDA(IL) The
upddl(,d csmﬂated,jc ) 't ‘ P

: and ngasan terminals is

le vclopment prcnects are for public
and. -after detailed deliberations have

, : mal dc\clopmcm of land for these
of 66 666(2l3rd) 33. 333 (1I3rd) between

“decided that the gro.,s rcvcnuc frém t
-projects -would be sharcd in’ the' 'rzmo
Railways /RLDA and DDA

 Now this Mol witness seth and it is agru:d bctwu.n thc pmxcs as underv .
1 That the lard for dcvclopmentlrcdcvclopnmnt of Dlrculoxml \4ctropolnnn Passenger
it Termmals at’ quaean and. Andnd Vibar has’ been' nllotted 0. lewayb b). DDA on

permam:nl pcrpctual lcdsc bnsw. Th(,rcforc, as; ﬁETWd 8\'05‘; re(.elpt from commercial

- Page 2




[ e
.c,\p\ormmn of Railway fand fexel uding Railway stition arca nortion) wls 11 0’.) Lh;
Rattways Act Jess any GST and Cess, if any. would be ghared in the ratio of 2035

(66.666%13rd (33.333) between Railways/RLDA and DDA, There will be no further

cial
payment @ DDA for kind use conversion charpes, ground rent cle. as the comImerc
development is being done on revenue sharing basis.

[
.

That IRSDC. in its capacity as the nodal agency for developmient of lewa}’ stations f‘;""
Indiadi Railways would approve the plais for such dcw,lnpmcm/ redevelopment under the

powers conferred undersection 11 of the Rajlway -Acl, 1989 and will endeavour Lharirre
development in the leway Jand is harmomou's wrth the sure oundm" devclopment.

‘)

. That it 1s agreed between the parties that IR‘SDC s Already Lmnmcnccd the process for
. the development/redevelopment of Drrecnona\ Mctropoludn Paasen"cr Terminals 2t
Bijwasan and Anand Vihar, including comrnercral davempmcm undcr secuon 11 of the
Railways Act, 1989. At l\nand Vihar’ uea TOD; "vouldt‘bc appIrCablc a]ong wrth
Karkardooma area so as'tohave mlenratcd transrl oncnled":devc}opment dnd to m

ammrscf

TSVCNUC rcahmtron

4.
dcvclopme-rt of land auhat stauon s

s. That the provisions mude. n thrs MOU shdil ovcrn, i
in the 1and allotment. lcuerc or any past agrecmems‘ reorn pondence ‘b\,\‘.wée*x tﬂc T
Parties in rclation to. thc subject matter hcreof- -;and thie ts ﬁOm these mo '
projects shall be dcposueo m an ESCROV» ' accoun fo On Separﬂtely fgr 1R
transparency with operational. ﬂexrbxhty JRSDI Allex gndmm: .dc éﬁmst theqe t\v '
projects shall be met out of lhese rccclpls

6. - The Parices agrec and’ acknowledg.,e 1hat m the event of any, disag

under or pursuant to this MoU (mcludmg 115 mlerpretan: 3 OF thf ::;{:::r:n?ir \Oﬁl 5 d‘*pute

the parties hereunder) xrhe parucs shall cooperatc 10 efﬁc-\tmm‘}, rcsol i cbligations of

through mutual discussions. Where the'same' bannot Be 50 re“‘l\'c.d e ¥

days, the said drsputc sha]l be. rt,ﬁ:rred for: m\olutlon, 10 a. conc]\n

consisting of MD &. CEO/RSDC ‘or. Vrcc Ch'“rmﬂﬂ!Rl_.DA and. \’ml hglon comirmttce
. Bothy members may appoint 4n mdcpcndcm person a'; 1h0 cha\ A hmrmam DDA .

wiho is a retired becrewry fothe Govt of lndra. i B Pl lman Of the "0’““““""

N

e ~such dispuc |
a pmod of 30 -
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- This MOU shalt be governed by (he laws of Tndia, und subject to the aforesaid provisions
~and the, courts at New Delhi. shall have exclusive jurisdiction in relation to this MOU,
and any such dispute. ' '

Each of the parties have entered into and exceited this MOU, through their authorized
signatorics, on the date first above writien, _ IR I s

For Rail Land Deve!opnwnt Auﬂwm}" Fq‘r: Dethi Developrent Authority (DDA)

,_»;_.‘ﬁ_._:&f"‘ 5 ; T\..ﬁ{u_ Ly }%M

Name: -VEﬁ-‘ﬁCﬁl\QN?"H' .

% :.o Chmrman
L FEnRE mritrmyor -
Qﬁ(ﬁk‘;nman‘r'uxhcu g :

-31":101]&{;0;1 \*c‘..f &Lnb;&.

LI oRYa.t SIESTIVED 2aR KAsH DUDSJ
=nEai\iea Chairmary T
) \eI =—'\ fcrsre m"m—m ’

A St::'mor} Authorty undes nws:rv of R
- : q:-:ur'ﬁ'!l\‘éw DGQ‘R
inth precence ot'

; ~K. Vm:,y 2K Ruo

Manzging Direcler snd Chie! Enstudve Oficsr nemnca Member
m %’9[ Wtﬂﬂwml - -l m‘l DmﬁlapmnrAu..:cn.\{
'(Am;mmgr &%m4 L8900 1 Vikas S sadan, INA.
eravitad mmnewtm R 1oriRsy New Dot 3oz
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o .Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

Indira Paryavaran Bhawan,
Aliganj, Jor Bagh Road,
New Delhi - 110 003
Dated: 10th March, 2022
To
The Secretary (Forests),
All State Governments/UT Administrations

Sub: Clarification on applicability of the Forest (Conservation) Act,
1980 on Railways land - reg.

Sir,

I am directed to refer to this Ministry’s letter of even number dated 215t
May, 2019 on the above subject forwarding a clarification on the applicability
of the Forest (Conservation) Act, 1980 in respect of railways lands. In this
connection, it is to inform that the issue related to applicability of the Forest
(Conservation) Act, 1980 on the lands within RoW acquired by the Indian
Railway was examined in consultation with the Attorney General of India and
Ministry of Law and Justice, Government of India. As per such opinion
received received from the Ministry of Law & Justice, Government of India, it

is now clarified that:

i. For execution or maintaining of Railway works on Railway owned land
within Railway's right of way under Section 11 of Railways Act 1989,
notwithstanding the directions of Hon'ble Supreme Court given in the
judgment in TN Godavarman Thirumalpad v. Union of India, (W.P. (C)
202/1995), the need for obtaining the approval of the Central
Government under Section 2 of the Forest (Conservation) Act, 1980 will
not arise.

. Section 11 of the Railways Act would also operate for execution or
maintaining of Railway works on Railway owned land within Railway's
right of way, notwithstanding anything to the contrary in the Wildlife
(Protection) Act, 1972.

iii.Moreover, the construction of crossings, bridges, culverts and passages

over, under or by the sides of, or leading to or from a railway, would also
include passages for wild animals, elephant corridors and the like. '.I‘hese
would be necessarily provided, wherever required as per the advice of
the concerned wildlife authorities in the State Government. In terms of
Section 16(2) of the Railways Act, 1989, the cost of construction of all
such crossings or pathways to be used by wild animals would be borne

by the Railway Administration.
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3 .lgf(ixliliglpﬁg?ll\/\?;)?: 1/X2cfc)1146gv hiChdinvo1ves the interpretation of Section 11
, C1 1969 and Section 2 of the Forest (C i

g?éiﬁt%%i% ' /lgpiprfiggu'lg lnb.the Hotrlll’ble Supreme Coul('t.or’;'s}fgv 21]:)12?«)3
: 18 subject to the final j '

Supreme Court in the said Civil Appeal. S JRSEE o e Honfi

v. These directions are applicable ONLY f ]
. or execution or maintaini
of lII{allway works on Railway owned land within Railwal;g
right of way under Section 11 of Railways Act 1989. Rest of the cases

will be dealt with rel 5
. evant provisions under F
(Conservation) Act, 1980. P orest

Yours faithfully,

Assistant Inspector General of Forests
Copy to:

; Th(elz1 Chairman, Railway Board, Ministry of Railways, Government of
India

2. The Principal Chief Conservator of Forests, All State Governments/UT
Administrations

3. The Chief Wildlife Wardens, All State Governments/UT Administrations

4. The Nodal Officer, FCA, 1980 O/o PCCF, All State Governments/UT
Administrations

5. The Regional Officers, All Integrated Regional Offices of the MoEF&CC.
6. Guard File.

Signed by Sandeep Sharma
Date: 10-03-2022 18:47:19

Reason: Approved
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VAKALATNAMA

CASE NO- )
BE1§OII:E(? he Honbie Nationar Green Triponatr (PR, New Pelbe

IN THE COURT OF -/ 72TI7T%

PLAINTIFF/APPELLANT- .M. A“‘JC

Versus

RESPONDENT /DEFENDANT- Qm‘l Land De»ve?;rr:menl: AuthT

The president of India do hereby appoint and authorize to appear
,act,“apply plead in and prosecute the above described suit appeal /proceeding on
behalf of union of India to file and take back documents ,to accept processes. of the
Court to appoint and instruct Counsel, Advocate or Pleader, to withdraw and deposit
moneys and generally to represent the Union of India in the above described
suit/appeal/proceedings and to do all things incidental to such appearing, acting,
applying, Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS
to the condition that unless express authority in that behalf has previously been
obtained from the appropriate Officer of the Government of India, the said
Counsel/Advocate or Pleader appointed by him shall not withdraw or withdraw from or
abandon wholly or partly the suit/appeal/claim/defence/proceeding, against all or any
defendants/respondents/ appellant/plaintiff/opposite parties or enter into any agreement,
settlement, or compromise whereby he suit/appeal/proceeding is/are wholly or partly
adjusted or refer all or any matter or matters arising or in dispute therein to arbitration
PROVIDED THAT in exceptional circumstances when there is not sufficient time to
consult such appropriate officer of the Government of India and an omission to settle or
compromise would be definitely prejudicial to the interest of the Government of India
and said leader/Advocate or Counsel may enter into any agreement settlement or
compromise whereby the suit/appeal/proceeding is are wholly or partly adjusted and in
every such case the said Counsel/Advocate/Pleader shall record and communicate
forthwith to the said officer the special reasons for entering into the agreement,

settlement or compromise

The President hereby agree to ratify all act done by the aforesaid
ADVOCATE..in pursuance of this authority.

IN WITNESS WHERE OF these presents are duly executed for and on behalf of
the President of India this the...24.11.2022, (
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Signature of the Executive O%ficer/Applicant

Accep{ed
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Rail Land Development Authority
LAW WING

No. RLDA/2021/Law/0.0/2364 Date: 30.04.2021

Office Order No. 1 of 2021

Sub: Specific authorisation of ‘Nodal Officer’ for the purpose of dealing in Court
Cases.
With the kind approval of competent authority, this office order is being
issued, containing as under:-
A. Following officers are authorized to swear the affidavit on behalf of
RLDA.
i. Joint General Manager of the concerned project.
ii. Dy. General Manager of the concerned project.
iii. Managers of concerned project, working independently.
B. So far vakalatanama is concerned, DGM/Law is authorized to issue.
C. Main claim/counter claim/counter statement of facts or law should be got
‘approved at the level of VC, whether in arbitration tribunal or a Court of

law.

~(Authority: VC/RLDA’s approval at Note# file no. RLDA/2021/Court Cases/

Computer no. 3350491 dated.30.04.2021)
~
A
A

(Ranjan Kumar Srivastava) .
Dy. General Manager/Law

Copy to :- |
I PPS to VC for kind information of VC, sir please. |
| d M/BD for kind information please.

. PPSto M/Revenue, M/Project, an tlor |
. ED/CC, ED/NBD & SD, ED/Finance and GMs/CPMs for kind information

please. o -
v AIIJGMs/DGMs/Managersfork|ndmforma| .

V. AM/IT for uploading on RLDA Internet.
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M Gma|l Roshan Thakre <roshanthakre95810@gmail.com>

ADVANCE SERVICE - SHORT AFFIDAVIT IN R.M ASIF VS RLDA & ORS [OS. 697
OF 2023]

1 message

Aditi Pundhir <aditi.pundhir@zeus.firm.in> Mon, Nov 27, 2023 at 5:27 PM
To: "advasif087@gmail.com" <advasif087@gmail.com>

Cc: Sunil Tyagi <sunil.tyagi@zeus.firm.in>, Vishnu Anand <vishnu.anand@zeus.firm.in>, Naman Dutt
<naman.dutt@zeus.firm.in>, Deepti Babel <deepti.babel@zeus.firm.in>, Roshan Thakre
<roshanthakre95810@gmail.com>

Dear Sir,

Please find attached the Scan of Short Affidavit being filed on behalf of RLDA 1i.e., Respondent No.1
in the captioned matter.

Kindly treat the present email as effective service of the same. This is for your information and
records.

Regards,

Aditi Pundhir

Associate Z

Contact: 2 Palam Marg, Vasant Vihar, New Delhi - 110057, India.
Phone: +91 11 4173 3090 Fax: +91 11 4173 3094

Website: www.zeus.firm.in
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IMPORTANT: This document enjoys Attorney Client Privilege. The information in this message is confidential and legally privileged. It is intended solely for the addresses.
Access to this message by any other person is illegal and not permitted. If you are not intended recipient of this message, any disclosure, copying, distribution or any action
taken or omitted in reliance hereof is prohibited and may be unlawful. If you are not the intended recipient, please notify us immediately by telephone at +91-11-41733090
and delete this email transmission as soon as possible
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